
HIGH COURT OF JAMMU AND KASHMIR
(Ol'licc of thc ,a"*,r,l.ll,,9"ncral at Srinagar)

Notir:e

No: \q_-\- ,,*o' lo l#".t1
It is hereby notified for information of all the cor.rcer-ned that

till further orders the cases listed betbre the Divisior.r Bcnch in

Srinagal wing of the High Court shall be hearcl through video

conference fi'orn the olllcial residence of Hon'ble thc Chief Justice.

Tl.ris is on account of rnedical advice to Flon'ble tl.re Chief .lustice. In

thc cases whele record has been dirccted to be producecl, the

padies/counsel shall be at liberty to be physically pleser.rt at the time

of hearing at the official resi<lence of Horr'ble thc Chief Justice after

ooorclinating r,vith thc Ilcgistrar.ludicial, St'inagar ir.r this regard.

lly Ordcr'.

No, >s ?3-_ 6q I Q'q t>^r*r, lafS/:t.t7
Copy of thc nbovc forrvarrlcrl to:

L Principal Sccretaly to Hon'blc the Chicl.lustioc t"ligh Court ol'.1&K.
2. Sccrctar'1,toFIon'blcMr/Mrs.lustioc

. . . . [br inlolmation of thcir Lordships,
Rcgistrar Vigilance. lligh Clourt of J&I{. Srinagar.
Itegistrar llules, IIigh Cour-t of J&l(. Slinagar'.
Registrat .luclicial. IIigh Coutt of .l&l(, lirinagar'.
.loint ltcgistlar.luclicial. I ligh Court of .larrrrnn and I(ashruir, Slinagar'.

....lirl infounation.

Secletary, J&l( Lligh C,ourt Bar Association, Srinagar' 1br inlbnnation r.vith
the l'equcst to circulatc the samc aulongst the mcmbers of the Bar.
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